HIGH COURT OF JHARKHAND(FIRST AMENDMENT )RULES ,2001., ’

In exercise of the powers conterred by Section 29-of
the Bihar Reorganisation Act,2000(Act XXX of 2000) and all
other powers enabling it in this behalf, the High Court of
Jharxhand,hgreby,makes the following amendment in the

Rules namely :

(1) Short title and commencement =
(1) This may be called as High Court of
Jharkhand(First Amendment)Rules, 2001,

(2) It shall come into force with retrospective
effect from 6th June, 2001,
(1i) Amendment in Rule 318(i) of High Court of Jharkhand Rules,
2001,-
The digit *1974* after the word "Rules® in
Rule 318(1i) of High Court of Jharkhand Rules,
2001, is substituted by digit *2001%,

s

L,
Chief Justice

Ranchi. Jharkhand High Court,Ranchi,

Dated, 13th July,2001,



JHARKHAND GAZETTE
-~ EXTRAORDINARY

'PUBLISHED BY AUTHORITY

s 8 Magh, 1927 (S)_
e, ‘ Ranchi, Saturday 28th January, 2006

e g

NOTIFICATION
Thel9th January, 2006
HIGH-COURT OF JHARKHAND (SECOND AMENDMENT) RULES, 2005.

A Rule further to amend the Jharkhand Hi gh Court Rules, 2001.

No. 82/R&S--In exercise of the powers conferred by Section 29 of the Bihar Reorganisation Act,
2000 (Act XXX 0f2000) and all other powers enabling it in this behalf, the High Court of Jharkhand hereby
makes the following amendment in the Rules namely : ' : :

CHAPTER 1
. PRELIMINARY

1. Short title and Cémm_encement.-(l) This may be called as High Court of Jharkhand (Second’
Amendment) Rules, 2005. ' '

. (2) It shall come into force from the date of bublication in the Official Gazette.
' : CHAPTER IT

 AMENDMENT OF RULES

2. Substitution of new Rule for Rule 24(ji)- For Rule 24(ii) of the Jharkhand High Court Rules.
2001 (hereinafter referred to as the ‘Principal Rule’), the following Rule shall be substituted, namely:-
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“24(ii). -Present inspection note to the Chief Justice which, in turn, will be placed before the Standing
Committee or the Full Court, as the case may be.” '
3. Deletion of Rule 30(vi) and (vii).- Rule 30(vi) and (vii) of the Principal Rule be deleted.
4. Substitution of new Rule for Rule 35- For Rule 35 of the Prmmpal Rule, the following Rule
shall be substituted, namely:-
“35(1) The following matters may be heard and disposed of by a Smgie Judge:
(a) - Applications for bail and quashing (matters arising out of section 482 of Cr PC);
(b)  Miscellaneous petitions for transfer of criminal cases;
(c) Applications for cancellation of bail;
(d) Criminal Revisions;. . £
(e) Criminal Appeals against substantive sentence of not more than 10 (ten) years;

) Appeal against Jjudgment of acquittal in which a substantive sentence of less than
_ 10 (ten)years of i 1mprlsonment could have been passed;
(g A case coming before the Court in the exercise of its ordinary or extra-ordinary

_ Courts Act, 1971;
() Appeal, apphcatlon or reference under the Code of Criminal Procedure other than
~ the cases as provided hereunder.
2) as far as practicable application under Section 482 'of the Code of Criminal Procedure and
- Criminal Revisions shall be listed before the Zonal Judge-in-charge of the Zone in which the Court
from out of whose orders the matter arises, is situate. In order to comply with the

requirement of this sub-rule, in the cause title of every such pe’ution, the name of the dlstnct from
where the matter has arlsen shall be mentloned 2

5». Substitution of new Rule for Rule 36- For Rule 36 of the Principal Rule, the following Rule
shallbe substituted, namely:-

“36. The 'f('ollow'ing-r'natters may be heard and disposed of by a Division Bench :-

® Appeal or reference under the Code of Criminal Procedure in a case in which a sentence of
death or of imprisonment for life has been passed;

(ii) Appeal against judgment of acquittal in which a substantlve sentence of 10 (ten) years
imprisonment or more could have been passed;

(i) - Appeal under Section 377 of the Cr PC or a case in which notice has been 1ssued under
Section 401 of the Cr PC to an accused to show cause why the sentence should not be enhanced;

Giv) ~ Appeal, revision or reference in which a substantive sentence.of 10 (ten) years
z imprisonment or more has been passed: : :

6. Substltutlon of new Rule for Rule 37(ii)- For Rule 37 (ii) of the Principal Rule, the following
Rule shall be substituted, namely:- |

“37(11) Reference under Section 60 of the Indlan Stamp Act (1I of1899).”
' 7. Insertion of note below Rule 48-In the Principal Rule, below Rule 48, the following note shall
be inserted, namely:-
“Note: An affidavit sworn before a Notary is not an afﬁrmahon before an oﬁ'lcer appomted by the
High Court. High Court will not entertain such an affidavit.’
8. Substitution of new Rule for Rule 49(3)- For Rule 49(3) of the Principal Rule, the following
Rule shall be substituted, namely:-

“49 (3). Unless otherwise specifically prov1ded for in the Rules of the Court a copy of every petition or
affidavit with its enclosure, if any, shall be served upon counsel for the other side and the receipt showing
service of the same must be filed along with the petition or the affidavit in questlon unless otherwise directed
by the Court for any sufficient reason.

*original criminal jurisdiction, exeept the cases under sectlon 15 of the Contempt of *
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_ Ifthe pétition or affidavit has to be heard or considered by a Division Bench a clear readable and in
order second copy thereof with its enclosure, if any and where the petition is filed in an appeal and has to be

heard by the Division Bench a copy of the judgment appealed against shall also be filed for use of the Court.”

. 9. Substitution of new Rule for Rule 51- For Rule 51 of the Principal Rule, the fqllowing Rule
-shall be substituted, namely:- ; '

“51. Wheh a Vakalatnama is given by a party, who can sign his  or her name, it must be signed by the
party. When the party cannot sign his or her name, the Vakalatnama must be endorsed as follows: -

I, A.B. do hereby appoint C.D. Advocate to act for me in  the above named cause, in token
whereof I have affixed my left thumb impression in the presence of E. F. '

X(Left thumb impression)

and I, E.F. do hereby attest the above thumb impression as having been affixed in my presence by A.B. who
is known to me. : : ' ;

(Signature)” o

10. Substitution of new Rule for Rule 67 (i')- For Rule 67 (v) of the Principal Ruie, the following
Rule shall be substituted, namely:- ! :

- “67(v). Such an Oath Commissioner may charge remuneration of Rs.10.00 or such other amount as

. may be prescribed for each affidavit and shall keep a register in the form prescribed in sub-rule VIiLinfra
in which all affidavits shall be entered. A written receipt for the amount paid shall be given by the Commis-
sioner to the deponent. The receipt shall be in the printed form consisting of a foil and counter foil, the foil

being handed over to the person paying the money and the counter foil being kept by the Commissioner for

~ purpose of inspection. The Commissioner will be entitled for an additional fee from a deponent when he is

_required to attend the deponent’s residence the amount of fee as prescribed in note 3 below sub-rule (3) of
Rule 247 of Chapter XX1 of the Jharkhand High Court Rules. The aforementioned charges will be in addition
to any stamp duly payable on an affidavit under the Indian Stamp Act, 1899 (Schedule I Article IV).”

_ 11.-Insértion of new Rule 68(2), 68(3), 68(4)- In the Principal Rule, after liul.a 63, the following
shall be _i'nserted:- Shinih

. %68(2). In absence of Registrar any memorandum of appeal or application may be presented before the
Additional Registrar If on any Court day both the Registrar and the Additional Registrar are absent, and
memorandum of appeal or application which should under these rules be presented to the Registrar or in his
absence to the Additional Registrar and might be barred by time, may be presented to the Deputy Registrar
or in his absence to the Assistant Registrar who shall certify thereon in w¥iting in his hand that such memo-

randum of appeal or application was on that day presented to him; ,

Provided always that no such presentation to the Deputy Registrar or Assistant Registrar shall be of
any effect unless such memorandum or application be presented to the Registrar or the Additional Registrar
on the next subsequent day on which he is available for such presentation.” -
“68(3). No application to the same effect or with the same object as a previous application upon which a
Judge has passed any order, other than an order or reference to another J udge or Judges, shall except by
way of appeal, be presented to any other Judge or Judges, on behalf of any person on whose behalf such
previous application was presented.” :

“68(4). The Advocate who files an'appeal shall examine the case in the light of Order XX VIIA of the Code
of Civil Procedure and certify that in his opinion, a notice to the Attorney-General of India or the Advocate
General of the State under the said Order is/is not necessary.”
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12. Substitution of new Rule for Rule 76- For Rule 76 of the Principal Rule, the following Rule
shall be substituted, namely:-

“Except where the Designated Officer is of the opinion that the stamp teport regarding the defects is not
correct or that defects can be ignored or that they are not curable, the cases where any defect as specified
in Rule 75 is noticed, the filing shall be returned to the person presenting the same with intimation regarding
the defects to be re-filed after removing the defect within seven days. Any re-filing after the expiry of seven
days from the date of return shall be subject to law of limitation.”

13. Insertion of new Rule 82A- In the Principal Rule, below Rulé 82, the following shall be
inserted:-

“82A. No interlocutary Application shall be listed unless a copy of such application is served in advance to
- the Counsel, if any, appearing for the other side.” :

14. Insertion of new Rule 96A- In the Principal Rule, below Rule 96, the following shall be
inserted:- ! W2
“96A. - A party to a decree or order desiring to appeal therefrom and to make the legal representative of a
party who died between the Conclusion of hearing and pronouncement of Judgment, ink:luding decree or
order .was made, a 'resp()ndent, may, if such legal representative has not .been made a party to any
subsequent proceedings under such decree or order, enter his name as a respondent in the memorandum of
appeal if he presents therewith ‘an affidavit showing that he did not know before the decree or order was
made that such party has died or that he had no reasonable opportunity of informing the Court before such
decree or order was made that such party was dead and stating such other facts as may be necessary in
support of his application.” > : ikl

~, . 15. Substitution of new Rule for Rule 102- For Rule 102 of the Principal Rule, the following Rule
shallbeqsubstimtcd, namely:-

“102(1). Whenever any suit, appeal, reference or other proceeding has been heard by two or more Judges,
- and the Judges who heard: the same have agreed to a written Jjudgment therein, such written Jjudgment,
having first been signed by the Judges concerned may be pronounced by anyone of the Judges in the
absence of the other or either of them,

. 102(2). Whenever any suit, appeal, reference or other proceeding has been heard by two or more Judges,
and each of such Judges has written a judgment for himself or has agreed to a Jjudgment written by another
Judge and such judgments have been signed by any of the Judge or Judges who have written them, or, in the
case of a judgment agreed to by two or more Judges by the Judge or Judges who have agreed, anyone of
such Judges may pronounce on behalf of any absent Judge or Judges the Judgment written or agreedto by -
a such absent Judge or Judges.

102(3), Every judgment delivered and every order passed by the Court shall be recorded by a Personal
- Assistant to Judge except when the Court delivers a written judgment,

102(4). Every judgment or order recorded by a Personal Assistant to Judge shall be filed by him with the
paper-book of the case to which it relates within three days from the delivery of the judgment or passing of
the order and at the end of his record he shall énter the dates of the passing of the order or delivery of the
Jjudgment and of filing with the record. He shall also initial such record and shall be responsible for its safe
custody-until he files it with the papet-book in the office. g '

102(5). When a judgment or order.recorded by s Personal Assistant to Judge has been filed, the Court
Master shall submit it for signature to the Judge or Judges who delivered or passed it, unless such J udge or
Judges otherwise order or have resigned or proceeded on leave, or are absent on account of illness or any
other cause.
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102(6). When a written judgment has been delivered or when a judgment or order recorded by a Personal
Assistant to Judge has been signed by the Judge or Judges, who delivered or passed it, the Court Master
shall seal such judgrlnent or order with the seal of the Court. ' :

16. Substitution of new Rule for Rule 107- For Rule 107 of the Principal Rule, the_ following Rule
shall be substituted, namely:- ; " 5 '

“107.- When any such objection is made the Joint Registrar shall put up the appeal or the case
together with the Judgment therein, the draft decree or order and the objection, for orders before the Judge
or Judges, or one of them, who delivered the judgment, or if such J udge or Judges has or have ceased to be
a Judge or Judges of the Court, or are absent on leave or furlough, then before such J udge orJ udges as the.
Chief Justice may appoint for that purpose.”

17. Substitution of new Rule for Rule 139- For Rule 139 of the Principal Rule, the following Rule
shall be substituted, namely:- - ' '

“139(1). Every memorandum of appeal and every application for revision shall immediately below the title

have endorsed on it “Criminal Revision” “CrM.P”, or “Criminal Appeal”, as the case may be, and shall
state — : :

(a) the name and address of cach appellant or applicant;
" (b) the name and address of each person who is proposed to be made respondent, s
~ (c) the provision of the Code of Criminal Procedure under which the appeal or application is sought
to be presented,; 5] :
(d) facts of the case in brief,

+

(e) ground or grounds numbered serially; R
(f) the case number and date of order or Jjudgment appealed against, and all other particulars of the
case including the name of the Presiding Officer of the Court below; ety 2 :
(8) acertificate should be given in “para-2” of the petitions filed before the High Court stating therein
- whether the applicant or appellant earlier moved before the Court for same relief;
(h) relief prayed for. R _ : : ‘
(2)Every such appeal or application shall be accompanied by certified copy of the Order appealed against
and as many spare copies as are required. Provided that the provisions of this Rule, shall not apply to a
~ petition of appeal or an application made by an accused in duress.” :

' . 18. Insertion of new Rule 146A- In the Princ-iba] Rule, below Rule 146, the foliowiﬁg shall be
inserted:;- : '

"‘146A. When a case has been disposed ‘of, the record shall be returned by the Court Master to the
concerned Assistant along with a formal order in the prescribed form duly signed by the Judges who shall
- without waiting for the judgment, send a copy of the same to the Court’ concerned.”

following shall be inserted:- . ;
“149A. As soon as the notices have been issued, the Registrar shall cause paper book to be prepared.”

19. Insertion of new Rule 149A, 149B and 149C- In the Principal Rule, below Rule 149, the

“149B. T.he paper book shall contain— %

a. the petition of appeal;
b.  thejudgment appealed against; _ :
Cis Any other petition or affidavit which may be filed and ordered by the Bench to be

considered at the time of hearing of the appeal.” :
“149C. Upon receipt of the records, the Registrar shall cause paper-book of the Lower Court record to be
prepared.” '
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“149D. The paper book shall contain—

@i First Information Report; =

(i) Charge; : : -
(iii) Oral evidence; R
(iv) Dying Declaration, if any;

(V) Post Mortem Report/Inquest report, if any;
(v) - Confession, if any; :
(vii)  List of Exhibits;
(viii)  Statements of the accused who has made some positive statement;
(x)  Judgment of the Trial Court; ; ' .
(x)  Such other document as may be ordered to be included in the paper book by the Court at

. the time of admission of the appeal or thereafter.” . ‘
: . 20. Insertion of new Rule 163(3) and 163(4)- In the Principal Rule, below Rule 163, the follow-
ingshall be inserted:- * - e BT :

- %163(3). The paper book shall contain:

a.. The letter making report;

b. Order-sheet of the High Court;

. . Acopy of the report;

d.  Theexplanation of Magistrate, if any.”

“163(4): After the case has been disposed of, a copy of judgment shall be sent to :the Court concerned by
which the reference was made.” :

21. Substitution of new Rule for Rule 164- For Rule 164 of the Principal Rule, the following
* Rule shall be substituted, namely:- '

“(1) No application for grant of anticipatory bail or regular bail under any provision of law .shall l.ie
- unless a notice in advance has been served upon the Advocate General or some other officer appointed in
this behalf at least 24 hours before the time of filing, :

(2)  Bail Orders passed by the High Court shall be sent directly to the Courts concerned. The
- amount-of bail, number of and nature of sureties, etc., may be ordinarily indicated therein. A copy of the
order shall also be forwarded to the Sessions J udge or the Chief Judicial Magistrate as the case may be who
shall send the same forthwith to the Magistrate concerned or his successor in office or the Magistrate placed
~.in charge of his duties for necessary action. When there happens to be only one Magistrate such as in any

- Sub-divisional head-quarters and he is transferred, then in that case it may be sent to the Sub-divisional

Judicial Magistrate for compliance of the order.”

22, Insertion of new Rule 164A- In the Principal Rule, below Rule 164(2), the following shall
be inserted:- i ‘ :

- “K-Custody of Record in Cr. Cases”

“164A(i). Immediately on the receipf-, in the office of the Court, of a record in criminal case the Diarist shall

examine the condition of the cover and shall make a note thereon and get the record signed and dated by an

officer of the Court and shall forthwith deliver such record to the Receiving Assistants who shall at once

examine the same and make a note stating that the record is perfect or defective as the case may be and if
- defective the particular or particulars in which it is defective.
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+ (ii) If on such examination it is ascertained that any paper is m issin g from the record or is mutilated,
or that the record is in any other respect defective, the Receiving Assistant shall forthwith report the fact to
the Registrar. ‘ :

(iii) At the conclusion of any case brought before the Court in the exercise of its ordinary/original
Criminal Jurisdiction the entire records of Committing Court, inclusive of such police papers as have been
used at the trial and form part of the record shall be consigned to the Criminal Record Room of the Court.

(iv) At the conclusion of the case the Assistant incharge of Disposal Section shall satisfy himself that
the entire record has been made over to him by the Court Master and will be held responsible for its
subsequent deposit in the Criminal Record Room.” e

23. Substitution of new Rule for Rule 180- For Rule 180 of the Principal Rule, ‘t_hq following Rule
shall be substituted, namely:- e '

- “180.- The statement of the case shall be in the form of numbered paragraphs setting out all the relevant
facts and proceedings in their chronelogical order, next the contentions of the parties in relation to the
- question or questions referred, next the finding of fact and law.of the Appellate Tribunal thereon and lastly
the question or questions of law arising therefrom and referred. It must not contain any discussion of
questions asked, to be referred, but not referred.” :

24, Substitution of new Rule for Rule 200- For Rule 200 of the Principal Rule, the following Rule
' shall be substituted, namely:- ' ,

“200. Every memorandum of appeal and every application for review or revision shall immediately below
the title have endorsed on it “First Appeal”, “Second Appeal”, “Review” or “Revision™ as the case may be,
“and shall state — : '
' (a) the name and address of each appellant or
applicant;
(b) . the name and address of each person whom it
: _is proposed to make a respondent;

- Note :-Address in (a) and (b) includes name of Thana and Post Office.
o () the Court in which, and the name of the Judge
- or Munsif by whom the decree or order
objected was made; ‘
() the date when and the number of the case in
: which such decree or order was made;
(e) the description of the parties to the appeal or
application as to whether such parties were
plaintiffs, defendants or applicants in the
Court of first instance;
- (f)  the ground or grounds numbered seriazim of
o objection to the decree, order or judgment;
(g)  the relief sought by such appeal, review or
: " revision; : ;
(h) the value of the appeal, and in the case of an
application for revision, the value of the suit
out of which the application arises;

Provided that in every case in which an appeal or cross objection is preferred to this Court and the
valuation, for the purposes of Court Fee or the Court Fee paid varies from that of the trial Court, in the case
of First Appeals, or from that of either the Trial Court or the Lower Appellate Court, in the case of Second -
Appeals, the Advocate shall, at the time of filing the appeal, add below the valuation in the memorandum of
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appeal a short explanatory note setting forth the reasons for the variation giving if necessary reference to the
certified copies of the judgment and decree, and mentioning the relevant pages thereof, which are filed with
the memorandum of appeal. Any omission to file this note shall be forthwith reported to the Registrar
General who may direct that the note be filed within a specified period accordmg to the circumstances of -
each case or direct that the matter be laid before a Bench;

6] in the case of an appeal, whether the suit in which the appeal is made, has a]ready been
before the Court on appeal;
(i) in case of Civil Revision under Section 115 CPC and Section 25 of the Provmcml Small

Cause Court Act, 1887, the applicant shall state whether an application on the same fact and against the
same order or judgment had been previously ﬁled before this Court on behalf of all or any of the petitioner
and if so with what result.”

. 25. Insertion of new Rule 201A- In the Principal Rule, below Rule 201, the fo]lowmg shall be
mserted - :

“201 A(i). A memorandum of appeal 1 [from original decree] or application for revision of an appellate
decree or order shall be accompanied by copies of the judgments of both the Lower Courts and if filed by an
Advocate shall bear a certificate under his hand that in his opinion each of the grounds taken in the appeal or
application is a good ground for appeal or for revision.

A(ii) When an appcél from original decree or application is not accompanied by the nécessary copies of
judgments the Registrar may allow time for production of the same. If copies are not prcduced within the
‘time a!lowed the’ appeal or appllcatton shall be laid before the Court for orders.

A(iii) Every memorandum of an appeal the. ground of which is that there is in fact on the record no
- evidence or admission to support the decree shall state sufficiently the material finding i in support of which
there is.no.evidence or admission on the record. :

_ ~ A(iv) Every memorandum of appeal from an appellate decree on the ground mentioned in the last
- preceding rule which is presented by an Advocate shall bear a certificate under his hand that he has exam-
" ined the record and that in his opinion such ground is well founded.” :
26. Insertion of note below Rule 244(4) -In the Principal Rule, below Rule 244(4), the followmg
- note shal! be inserted, namely:- :

“Note. No fee shall be charged for inspection of pendmg crzmmal records.”

27 Substitutmn of new Rule for Sub-clause (iii) of Rule 252- For Sub- clause (iii) of Rule 252 of
the Prmclpal Rule, the following Rule shall be substituted, namely -

“Invariably, all certified copies of orders/judgments shall be prepared through computer but certified copies
for exhibited documents, reports etc. shall be prepared through photocopiers only. In such cases, where
technically, it is not possible or for any other reasons, it is either not feasible or not practicable or not
desirahle, copies shail be prepared through means other than computer either by photocopier or type written

. method or otherwise, but only with the prior written permission of the Officer Incharge, Copymg

Depaitment 4

28. Insertion of note below Rule 254-In the Principal Rule, below Rule 254, the following note
shall be inserted, namely:- ;

“Note: This rule shall not apply in case of applications for certified copies of orders/judgments. In case
of apphcatlons for certified copies of orders/judgments, urgent coping fees shall be payable and the certified
copies of orders/judgments shall be given to the litigants within 24 hours from the date of orders/jud gments
become ready : ‘
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29, Deletion of Rule 256- Rule 256 of the Principal Rule be deleted:

= : 30. Substitution of new Rule for Rule 263- For Rule 265 of the Principal Rule, the following
Rule shall be substituted, namely:- 4 : - ‘

“Every application for the ﬁayment_of money out of Court shall be in writing and signed by the party claiming
in his own right or in his capacity as personal legal representative or as guardian to be entitled to the money
or by his recognized agent for the purpose: '

Provided that where the application is for payment of a sum exceed ing Rs.50, the application shall also be
- signed by an Ad.voqate duly authorized in that behalf,” : : :

' 31 Insertion of new Rule 3134, 313B, 313C, 313D, 313E and 313F- In the Principal Rule,
below Rule 313, the following shall be inserted:- ‘

“313 A(1). The Process-fee stamp for the issue of notice to the defendant, the respondent, or other person
- to be served with notice shall be filed before an officer of the Court appointed for the purpose, within ten
- days from the date of the admission of the suit, appeal or other application or, the time as may be prescribed
by the Court. : i Ca

(2) There shall be filed together with the Process-fee the requisite number of the prescribed printed
. forms of such notice, duly filled up, the date of appearance and the date of the notice being left blank.

(3) The information entered in the fo'rms shall be filled up ina bold, clear énd easily legible handwriting.
s - (#The parties filing the forms will be held responsible for the accuracy of theinfomfatioﬁ entered therein. -

~ (5) The date of appearance will be inserted in the form and the notice will be dated and signed by an
officer of the Court. . ‘

(6) The requisite number of printed forms of notice will be supplied to the parties or their Advocates
free of cost on application to the forms clerk. Other forms will not be accepted unless they are in the
prescribed form and the quality of the paper and printing is as good as that of the forms supplied by the office
of the Court. . ' e ' : : '

. (7) The Registrar may, in his discretion, direct in anj} particular case that the forms of notice be
entirely filled up by the office of the Court.” v L : s

- “313(B). If the Process-fee for the issue of the notice, or the notice forms duly filled up,.be not filed as
provided in the last preceding rule, the suit, appeal or application shall be placed before the Registrar who
may, in his discretion, either grant further time for filing the Process-fee or the notice forms, or direct that on

- the date fixed the suit, appeal or application be placed before a Bench for orders. :

313((?). No process-fee for the issue of notice of-any suit, appeal or application, nor notice form shall,
-except under the order of the Registrar, be received after the expiry of the ten days allowed by Rule 313A
or the time as may be allowed by the Court. : :

313(D). If the process-fee be paid and the notice form duly filled up be filed within ten days or within the
extended time allowed by Rule 313B, the notice in the forms shall at once issue on the defendant, respon-
dent, or other person to be served with notice. : '

313(E). When in an appeal or other proceeding the Court orders a notice to show cause to issue, such notice
shall ordinarily be issued to all parties to such appeal or other proceeding and to any person whom it is
proposed to make a party. If the person to whom the notice is to issue is a minor, a person of unsound mind
or other disqualified person, it shall also be issued to the guardian or next friend of such person,
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313(F) In every case in which the Court orders a notice to issue. under the last precedmg rule, the party at
whose instance such order is made shall file along with the process—fee as many typed copies of the
apphcatlon and afﬁdawt as there are persons to be served.”

32. Substitution of new Rule for: Rule 323- For Rule 323 of the Prmc1pal Rule, the following
Rule shall be substituted, namely:- ;

%323, Every election petitmn shall, immediately below the title, have endorsed on it “Election Petition” and
- shall, in addition to the grounds and date or dates specified in Section 81 and the contents required by Section
83 or any other section of the Act dealing with the presentation of such petitions, state —

~(a) the name and complete address of the petltloner, ;
. (b)the name and complete address with postal address of each person 1mpleaded as respondents, and-
(c) the relief claimed.”

33, Substitutmn of new Rule for Rule 335- For Rule 335 of the Prmclpal Rule, the followmg
" Rule shall be substituted, namely - : ;

“335(i). The evidence of each witness cxammed shall be taken down and recorded in Enghsh It shall be in
narrative form and not. in question answer form except when so requested specifically by any party with
respect to any particular question or answer for a specific requirement.

(n) The statement shall be typed and sxgned by the witnesses and the Judge,”

34. Substitution of new Rule for Rule 340- For Rule 340 of the Prmclpal Rule, the following
Rule shall be substituted, namely:-

“340. As soon as election petition is d[smlssed by the High Court under sub-section (1)of Sectxon 86, orthe
same has been finally disposed of on merits as provided for under Sections 98 and 99, or the High Court
passes an order under sub-section (1) of Section 116-B, the office shall intimate the order of the decision of
‘the High Court to (i) the:Commission and (ii) the Speaker or the Chairman, as the case may be, of the
Houses of Parliament or of the State Leg:slature concern; and thereafter, as soon as possible, it shall also
forward to the Commission an authenticated copy of the judgment and the formal order of the Court. The

- office shall also report the Commission when an election petition is allowed to be withdrawn under Section-
111 after orders are passed in that behalf by the High Court. Where an election petition abates and no
attempt has been made for substituting another person. for continuing the said petition as provided under

~ Section 116 and the Court passes a final order treating the petltlon as abated, the office shall also report to

" the Commission.”

35. Substitution of new Rule for Rule 341- For Ruie 341 of the Prlnc:pal Rule, the. followmg
~ Rule shall be substituted, namely -

“341, An Advocate intending to act for a party shall file a Vakalatnama signed by his client. He shall
also give his office address where all notices, processes eto. may be served on hlm, if ¥ necessary. Such
service wﬂl be regarded as proper service on the party

| 36 Substltutmn of new Rule for Rule 389— For Rule 389 of the Prmclpal Rule, the followmg
Rule shall be substituted, namely:-

“389(1) Every petition for initiating a proceedmg for civil contempt within the meaning of the Act shall be
registered as Civil Miscellaneous Petition (CMP) whereas petitions for initiating proceedings for criminal
contempt shall be registered as Original Criminal Miscellaneous Petltmns (Or. Cr. M.P).

(ii) In every such petition the State of }harkhand shall be made a respondent

(ln) Every such petition shall contain—
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(a)  Name, description and place of residence or
complete official address with designation of
the pet1tloners and of person or persons

- charged,

(b). Nat_ure of the contempt alleged and such
material facts, including the date or dates of
- the commission of the alleged contempt, as

may be necessary for proper determmatmn of
the case; :

(c) . Ifa petition has previously been made by him
on the same facts, the petitioner shall give the

- details of the petition previously madé and shall
also indicate the result thereof;

(iv) The petltlon shall be supported by an affidavit: |

. (v) Where the petitioner relies upon a document or documents in his possession or gower, he shall
file such document or documents or true copies thereof with the petition.

| (vn) No court-fee shall be payable on the petition, and on any document filed in the proceeding.”

By order of the Court,
Ranclu : :

The 19th January 2006 , | " RR.Prasad
: 5 Registrar General.



~ HIGH COURT.OF JHARKHAND (THIRD AMENDMENT) RULES, 2006.
A Rule further to amend the Jharkhand High Court Rules, 2001

In exercise of the powers conferred by Section 29 of the Bihar
| Reorganisation Act, 2000 (Act XXX of 2000) and all other powers enabling it
in this behalf, the High Court of Jharkhand.hereby makes the following
dmen_i_dmenf in the Rules namely :
CHAPTER |
PRELIMINARY
T.‘S_hori titte and Commencement.-(1) This may be colled as High Court
of Jharkhand (Third Amendment) Rules, 2006.
(2) It shall come into force from the date of publicqﬂon in the Official
- Gazette. | |

. CHAPTERIl
AMENDMENT OF RULES

2 Insertion of new Rule 24 A- In the High Court of Jharkhand
Rules, 2001, after Rule 24, the following shall be inserted, namely.-

24A. First three sgnior most Judges of the Court including the Chief
Justice may.-(i) inspect any Civil Coiurf of the State at any time;
- (i) present inspection note which, in turn, will be placed before the
Standing Committee or the Full Court, as the case may be;
| _(iii) examine the periodical returns and statement furnished by the
Subordino’re Courts; _

(iv) examine inspection notes of Districts and Subor_gincﬁe Courts
which wili be placed before Themi‘in'czll the administrative rﬁot‘rers relating
to court building and residence e’rc%. ,

(v) do any other work as :may be deemed fit in the interest of

efficient administration of Civil Courts.



JHARKHAND HIGH COURT, RANCHI
NOTIFICATION
The 14th August,2006
HIGH COURT OF JHARKHAND ( FOURTH AMENDMENT ) RULES,2006

A Rule further to amend the Jharkhand High Court Rules, 2001

No. 639 /R&S - In exercise of the powers conferred by Section 29 of the Bihar Reorganisation Act, 2000

( Act XXX of 2000 ) and all other powers enabling it in this behalf, the High Court of Jharkhand hereby
makes the following amendment in the Rules namely:

CHAPTER |
Preliminary
1. Short title and Commencement: (i) This may be called as High Court of Jharkhand
( fourth amendment ) Rules, 2006.

(i ) It shall come into force from the date of publication in the Official Gazette.

CHAPTERII
AMENDMENT OF RULES
2. Substitution of new Rule 26 in place of existing rule, since deleted, under " Chapter V- Officers of the
Registry of the Court and their functions:-  For Rule 26 of the Jharkhand High Court Rules,2001
( hereinafter referred to as the 'Principal Rule’, the following Rule shall be substituted, namely:-

"26. (a) The following Officer will constitute the Registry of the Court:-

1. Registrar General;

2. Registrar ( Vigilance and Inspection );
3. Registrar ( Administration );

4. Registrar ( Establishment );

5. Joint Registrar ( Vigilance )- ( Earlier known as Principal Secretary to the Chief Justice ),
6. Joint Registrar ( Judicial );

7. Joint Registrar ( Establishment );

8 Joint Registrar ( List & Computer );

9. Joint Registrar{S] ( Administration );
10.Deputy Registrar [S];

11.Assistant Registrar[S]

(b) The Chief Justice may, from time to time, add, vary or change the composition of the
Registry or the nomenclature of the Officers."

Dated: 14th Day of August,2006 By Order of the Court,

Ranchi, Jharkhand.
e
Registrar eral
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JHARKHAND HIGH COURT, RANCHI
NOTIFICATION
The 23rd December, 2010

No. 09/2010 (R&S)--In exercise of the powers conferred by Section 29 of the Bihar Reorganisation
Act, 2000 (Act XXX of 2000) and all other powers enabling in this behalf, the High Court of Tharkhand, by
way of amendment in the “ High Court of Jharkhand Rules, 2001” hé'reby deletes the Rule 34 (3) (d)
contained in Chapter VI, Part Il and inserts Sub Rule (xii) of Rule 33 which reads as follows:-
(xii) Miscellaneous Appeals arising out of an award passed under the Motor Vehicles
Act, 1988 or the Workmens’ Compensation Act, 1923. ‘
Aforesaid amendment shall take effect from the date of its publication in the Official Gazette of
Jharkhand.
By order of the Court,
H.C. Mishra,
Registrar General.
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